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7.27cfe6F IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

PRINCIPAf. BENt:H, NEW DEI.HI-

O.A.No.3iyO/Q2 Date of decrisJon:/-fa-U2.1992.

Mrs. Archana Saxena Arrolicant

versus

IJniors of India S Ors. ResDondents

\

Coram: -

The Hon'"bie Mr. .I.P. .Shai-mB, Mefrter(J)

The Horrble Mr. .S.R. Ariiqe. Nk^nberlA)

For the appiicsnt

For the respondents

: Sh. D.N. Gobsjrdhan. counsel

: Sh. Itedhav Panikar.counsel

for Respcndent No.2.

None for Respondent No.1

thouqh served.

JUDGB?1FOT(ORAL )

(delivejed by kkon'ble Sh. J.P. STjarma. MartaerCJ).

HeaiTi the leamsi oounsel for the applicant

and the learned cxjunsel for Respcsndent No.2.

Itie learned cxxmsel for Respondent No. 2

raised a pre! iminary daiesotion reqardina tbe juristiictiOT

of the Tribunal so far Respondent No.2 is cxjncetTfCsi.

Iki^we'^r, the learned counsel for tespondent No.2 has also

RMde a st-atement at the bar that the applicant who is

workinq as Asstt. f^-:turer in the Institute of Ifestsl
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Manaqement Caterirw^ & Nutrition, Pusa and also assigned the

duties warden of the Girls Hostel shall be relieved from

the iob of wardenship by 7th of April , 1993. In view of

this above stat<^ient made by the learned cxxinsel of

Respondent No.2, we are not entering on the point deciding

the issue of jurisdiction so far as Itespondent No. 2 is

concerned.

The learned counsel for the applicant stated

that sirx::^ U.O'-I. has not appeared and the araalication has

made reprosentation to the 11.O.I. who is over all

ct:>ntroller of the fiinc^t-ions and affairs of ftespcHident No.2

so the mpresentation be ordered to be disposed of within a

«

reasonable time. This contenticai of the learned counsel

for the arsilicant is not opxjsed by the learned counsel for

RssDondent No.2.

In view of the above facts and ci rctjmstances

of the case, the present application is disposed of on the

stat€3ment m^e by the learned counsel for Respcaadent No.2

as stated above ard that the U.O.I, shall dispose of the
I

representaticsa of the applicant within a period of one

month from the date of receipt a copy of this order. No

costs.

26.02.93

A copy of this order be sent to U.O.I,

Issue dasti.

(J.P. Sharma)
Menter(J)

26.02.93
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